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BEFORE THE NATIONAL GREEN TRIBUNAL 5
EASTERN ZONE BENCH, KOLKATA % ]
0.A. No. 240/2024/EZ
In the matter of:
Ashish Kumar
..... ..Applicant(s)

Versus

The State of West Bengal and Ors.

..... Respondent (s)

AFFIDAVIT FILED BY THE DISTRICT MAGISTRATE, PASCHIM BURDWAN,

(RESPONDENT NO. 11)

I, Sri Bratin Kumar Chatterjee, Son of Sri Sourindra Nath Chatterjee, aged
about 43 years, by faith Hindu, by occupation Service, working for gain as the
District Magistrate & Collector, Paschim Bardhaman residing at 1/2, Gostha
Pal Bithi, SAIL Cooperative Complex, District- Paschim Bardhaman, West

Bengal, do hereby solemnly affirm and state as follows-

1. I have been authorised by the Chief Executive Officer, Asansol Durgapur
Development Authority being arrayed in the Original Application as
Respondent No.11 vide Memo bearing No. ADDA/DGP/LAW/75 dated 12-02-
2025 for swearing and affirming the Counter Affidavit on behalf of the
Respondent aforesaid. I have duly consulted the records available in my office
and thereafter, I have made myself well acquainted with the facts and

circumstances of the case and, as such, am competent to affirm this Affidavit.
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2. That this affidavit is being affirmed pursuant to the solemn order passed
by the Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata, in short
Hon’ble N. G. T., Eastern Zone Bench, Kolkata on 02.01.2025 wherein Hon’ble
N. G. T., Eastern Zone, Kolkata has been pleased to observe the following vide
Para (16) of the aforesaid solemn order “All the Respondents shall file their

counter-affidavits within four weeks.

3. That this Original Application has been filed by the Original Applicant by
alleging the dumping of debris in to the river Nunia. The Applicant is also

aggrieved by different construction projects, namely,

(i) Tarang,

(i) Town House and

(iii) Sangati,
all being constructed on the land of Asansol Durgapur Development
Authority allotted for Shristinagar Township project measuring 89.67

acres approximately.

4.  That while adjudicating the instant Original Application, the Hon’ble N.
G. T., Eastern Zone Bench, Kolkata has been pleased to constitute a Fact
Finding Committee in terms of Para (17) of the solemn Order dated January 02,
2025 and the District Magistrate, Paschim Bardhaman has accordingly been
directed to file a report by way of an Affidavit before the Hon’ble N. G. T.,

Eastern Zone Bench, Kolkata.

5. That in tune with the directions passed by the Hon’ble N. G. T., Eastern
Zone Bench, Kolkata, the answering Respondent in terms of the Memo bearing
No. ADDA/DGP/LAW /74 dated 11-02-2025 has sought for a Report arrived at
by the Fact Finding Committee and accordingly received a copy of the said
Report by way of a trailing e-mail dated February 11, 2025 from the office of
the Additional District Magistrate & D.L.& L.R.O., Paschim Bardhaman. The
true copies of the Memo dated 11-02-2025 sent by ADDA and the trailing e-
mail’s COpIEZS "'f_-h'e xzven date are annexed hereto and marked collectively

Annexm'e-P 1
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6. That upon perusal of the Report of the Fact Finding Committee, it

appears that on conclusion of the Enquiry, the following has been
recommended by the members of the Fact Finding Committee: -

“In accordance of the calculated compensation and the environmental damage
caused, it is recommended that a pendlty of Rs. 12, 75, 000 be imposed on the
Project Proponent”. The copy of the Report arrived at by the members of the Fact

Finding Committee is annexed hereto and marked Annexure-P2.

7- That the report received by the answering Respondent has been adopted
for the ends of justice and subject to any other direction to be issued in this

regard by the Hon’ble N. G. T., Eastern Zone Bench, Kolkata.

8. That the allegation as raised by the Original Applicant to the effect that
the answering Respondent has entered into a joint venture with a real estate
company to construct real estate projects by violatirig environmental laws and
by encroaching part of river Garui are wholly denied inasmuch as the fact that
there are several Development Agreements entered into between the answering
Respondent and the respondent No. 12 for development of township on Public
Private Partnership Model, but, the obligation to take required statutory
permissions have been vested upon the Respondent No. 12, the answering
Respondent is duty bound to arrange the encumbrance free land to the project
Developer and nothing else. The answering Respondent craves leave to produce
the relevant copy of the Development Agreement in course of hearing before the

Hon’ble N. G. T., Eastern Zone Bench, Kolkata.

9. That it is being humbly submitted before this Hon’ble Tribunal that in the
light of the facts and reports discussed and gathersd from the records by the

answering respondent herein may kindly be considered by the Hon’ble N.G.T.,

B

E.Z., Kolkata for disposal of the instant Original Application.
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10. That it is therefore respectfully prayed that Hon’ble Tribunal may pass

such order/orders as it deems fit and proper in the interest of justice.

11. The statements made in paragraph (1) to (7) are based on information
derived from the records, which are usually kept and maintained by the
answering respondent in the ordinary course of business, which I verily believe
to be true and the statements made in paragraphs (8) to (10) are my humble

submissions before this Hon’ble Tribunal.

_—

Prepared in my office Ry
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Advocate

—

SUBRATA MUK. r_"‘
DADVOCATEERJE:
~ YUrgapur Court
Enroll No.- WB/506/2007
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ASANSOL DURGAPUR DEVELOPMENT AUTHORITY

A Statutory Authority of the Government of West Bengal
{ Under Urban Develapment & Municipal Affairs Department )

s e o - .
1 Administrative Building, Vivekananda Sarani, Senraleigh Road,
City Centre, Near Kalyanpur Housing More,

m Durgapur - 713216 Asansof -713305

Memo No, ADA/DCIP,LAT/ :}‘{f‘ ' Date 11‘{)2*?3??

.......................

To

The Additional District Magistrate & D.L.& L.R.O.

Paschim Bardhaman, Near Kalyanpur Housing More

Asansol-713305, Paschim Bardhaman

Ref.:- O.A. No. 240/2024 /EZ [Ashis Kumar-Vs-The State of West Bengal & Ors.]
Sub.:- Request for sharing the Enquiry Report conducted by the Fact Finding
Committee '

Sir,

With reference to the above, this is to inform you that in pursuance of the Report
arrived at by the Fact Finding Committee in the district Paschim Bardhaman in
consequence to the Order dated 02-01-2025 passed by Hon’ble National Green
Tribunal, Eastern Zone, Kolkata, you are hereby kindly requested to share with the
- Asansol Durgapur Development Authority a copy of the Report as mentioned above
and the said Report is urgently required for preparation of the Affidavit by the said
Respondent arrayed in the aforementioned Original Application. '

Thanking You,
Yours faithfully,

%

U W o Assistant Executive Officer
“i @ Asansol Durgapur Development Authority

1 7FEB 2029
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Legal Officer <loadda,dgp@gmail.conr>

Report of the Fact Finding Committee i.c.w. O.A. No. 240/2024/EZ
1 message

DL&LRO PASCHIM BARDHAMAN <dlropaschimbardhaman@gmail.com> Tue, Feb 1, 2025 gpﬁ

To: "loadda.dgp@gmail.com" <loadda.dgp@gmail.com>

Sir;
Please download the atiachment
YIF

District Land & Land Reforms Officer
Paschim Bardhaman

o e T

DISCLAIMER:

() The information coritained in this e-mail message and/or attachments to it may contdin confidential and
pnwieged information. if you are not the intended recipient, any dissemination, use, review, distribution,.
printing or copying of the information contained in this e-mail message and/or attachments to'itare: stnctly
prohibited. If you have received this communication in error, please notify the District Land & Land Reforms:
Officer,Paschim Bardhaman, W.B. by reply e-mail and immediately delete the message and any attachments

permanently.

{b) Computer viruses can ke transmitted via email. The recipient should check this email ard any
attachmients for the presence of viruses. The sender accepts no liability for any damage caused by any virus.
transmitted by this email. E-mail transmission cannoft be guaranteed to be secure or error-free as: information
could be intercepted, corrupted, lost, destroyed, arrive late or incompl‘ete .or confain viruses. The sender
therefore does not accept liability for-any errors or omissions in the contents of this message, which arise as

a result of e-mall transmlsswn

- . ‘s
i — Pttt

j Report of fact fi ndmg commlttee 0001 pdf
19103K

e nane
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REPORT OF THE FACT FINDING COMMITTEE

In
Complmnce with the '

Hon ’ble NGT Order dated 02.01. 2025

- In the matter of
Ashish Kumar
Versus
The State of West Bengal & Ors

In

OA No. 240/2024/EZ

-Submitted by- .
DM Paschlm Bardhaman, VVBPCB CPCB and SETAA
T i 'm.“'-‘::\
'_\\}

. January, 2025 |
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Report- of the Fact Finding Committee in Compliance with the =

Hon’ble NGT Order dated 02.01.2025 in the matter of Ashish Kumar -

- Versus the State of West Bengal & Ors. in OA No. 240/2024/EZ

1. Background: |

The Original Application 240 of 2024 was registered at the Hon’ble NGT,
Eastern Zone Bench, Kolkata based on the petition filed by Shri. Ash:tsh
Kumar on December 18, 2024. The complamt pertains to the filling of river
Garul and dumping of debns 1nto the river Numa Further, it is alleged that
 different construction projects, namely (i) Tarang, (iij Town House, and (iii)

Sangati, all being constructed on land allocated by the Asansol Durgapur |

‘Development Authonty for the Shristinagar Townshlp project, measuring
approximately 89.67 acres by Asansol Durgapur Development Authonty and
M/s Bengal Shristi Infrastructure. Development Limited. It is claimed that
these projects lack Environmental Clearance from the State Envi‘r_,onment-

.. Impact Assessment Authority (‘SEIAAY. The built-up area of Tarang’is more:

than 63,000 square meters; the built-up area of ‘Town House’ exceeds -
114,092 square meters and the built-up area of ‘Sangati’ is about 32, 806' ;
square meters. It is also alleged that due to the encroachment for -

construction of the said projects the long stretch of Garui river have turned

into a narrow drain. : _
The ‘matter was subsequently heard before the Hon ble National Green-
Tribunal, Eastern Zone Bench, Kolkata on 02.01. 2025 and the Hon’ble
‘Tribunal has been pleased to pass the solemn order as fo]lows

“Conszdenng the allegations made in the Original Applzcatzon, we deem it =

_ appropriate to constitute a Fact Finding Committee comprising of the

fOZZo,wing members:- i) District Magistrate, Paschim Burdwan orhzs :

representative not below the rank of Additional District Magistrate (ADM);

i) Senior Scientist, West Bengal Pollution Control Board; iii) Senior

Scientz'st, Central Pollution Control Board; and iv) Senior Scientist, State
Environment Impact Assessment Authority (SEIAA), West Bengal.

The Committee shall visit the site in question and submit its Report on -

affidavit . within four weeks with regard to the allegatwns made zn the
Ongmal _Qplzcatzon !

__The stm‘cf Magzstrate Paschim Burdwan shall be the Nodai office for alZ -

lagzstzc purpcjses arld for ﬁlmg the Fact ﬁndzng Report on aﬁ?dawt

1 LW ‘
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If environmental violations are found, the Committee shall also suggest o

remedial measures and action'propbsed to be taken.” ’

2. Formatlon of the Fact Finding Commxttee.

.In compliance with the aforesaid solemn order dated 02 O1. 2025 passed by _
the Hon’ble NGT, a Fact Fmdmg Commsfctee has been consututed by

-comprising of the following members.

1) |Shri Aranya Banerjee, Additional |: [Paschim Bardhamw
District Magistrate and District ' ’
| Land & Land Reforms Officer ; g 72 g :
2) -Shri-“S-an‘deepRQy,,Sc._ien-tisf D |: | Central Pollution Control
] Board, Regional Directorate,
. |  |Kolkata L 1,
13) | Shri Sudip Bhattacharya, , 3 ~ | Asansol Regional Office, West
. Environmental Engmeer | Bengal Pollution Control Board |-
14) 'Shri Rajarshi Chakraborty, S State Environmental Impact g
Environment Officer ‘ ‘Assessment Authority 5

3. Site Visit:

The Fact Fmdmg Committee conducted s1te visit at the alleged area on 20‘31. _

January, 2025. The following officials were present dunng the field ws1t
. District Administration representatlves '
1. Shri Aranya Banerjee, ADM and DL&LRO, Paschim Bardhaman -
2. Shri Sanjoy Kumar Biswas, Dy. DL&LRO, Paschim Bardhaman !
Central Pollution Control Board representatxves' !
1. Shri Sandeep Roy, Scientist D’
2. Dr. Sangeeta Sunar, Research Associate
. West Bengal Pollution Control Board (WBPCB) repxesentatxve.
s = ‘Shri Sudip Bhattacharya, Environmental Engineer
State Environmental Impact Assessment Authority
1. Shri Rajarshi-€hakraborty, Environment Officer

I7FEB 208 siease
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4. Ohservations of the Fact Finding Comm:ttee.

In compliance with the Hon'ble NGT order dated 02.01 2025 n QA e

No.240/2024 /EZ, the Committee conducted an inspection of the premlses_
of Shristinagar at the alleged sites- TARANG 'TOWN HOUSE and SANGATI

situated under the Junsdlcﬁon of Asansol Mummpal Corporatlon in. Paschzm
Bardhaman district. 4

Ma;or Observations.

1. The River Garui (Nunia) and a major d.tain were observed ﬂowmg_ v &

through the Shristinagar complex.

2. Two major estabhshments, Sentrum Malls and Health World Hosplta.l

were located inside the Shnstmagar Complex.

3 Solid waste dumping (debris, Packaging materials, etc) was found at
the said major drain and the point of dumpmg is located near the place =

where the drain meets river Garui (Nuniaj.
4, It was found that work was going on in some mdlwdual plots in Phase IC

(Town House) of the project as well as in oné tower of TARANG (Phasc—ll)_
portion of the project without having Environmental Clearance (EC) or_

_ prior consent.

5. M/s. Bengal Shnst1 Infrastmcture Development Ltd obtamed EC from_ |

SEIAA for-

10

Phase-1A of the “Shristinagar TOWﬁShlp vide Memo No. -

~ EN/78/T-1I-1/120/2007, dated 09.01.2008 (Annexure-I). This

()

Phase of the project had a land area of 22.044 acres (89208 sqm)

with a total built up area of 85793.45 sqm Phase 1A consisted of.
o group housing having 296 flats and plotted development of 132." .

plots.

‘Phase-1B of the “Shristinagar Townshlp v1de Memo No =S
EN/2696/T-11-1/153/2007(Pt-), dated 27.10.2009 {Annexure-II).

The EC was given for the part having land area of 5 acres (20000
sqm) with a total built up area of 46316.55 sqm and consisted of

_ (;Q;am&fclal Complex (1 block of 2B+G+4 storied building, 1 block
"L'f'__\'of BHGE5 stoﬁed building, 1 block of G+2 storied buﬂdmg) |

\ \
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6. In addition,- M/s. Be‘ngal‘Shfisti Infrastructure Development Ltd. -ap'plied
under violation category (construction started before obtaining EC) and
obtained ToR for domg EIA for- . ;
{a) TOWNHOUSE under Phase- 1C vide Memo No - 177 8 / EN / T-II—
1/ 042 /2019, dated 29.12.2020 {Annexure-III} and : :
() TARANG vide Memo No. —. 1779/ EN /T-I-1/041/. 2019 dated
29.12. 2020 (Annexure-IV)

However, application for EC after completmg the EIA was not done for |

any of those two.

The Office Memorandum dated 7th July 2021 1ssued by the Mmlstry of
Environment, Forest and Climate Change (MoEF&CC) prov1d1ng

Stahdard' Operation Procedure (SOP)} for handling of violation cases
under EIA Nouﬁcatlon, 2006 has been stayed by the Hon’ble Supreme
Court by its dated 02.01.2024 in WP {C) No 1394/2023. :

7. The unit has also applied for direct ‘Consent te Operate from the'
WBPCB for its ‘Sangati’ project. The “Sangati’ project has two towers _
~(G+X1]) with a TBUA of 16258.68 sq. m. The construction of this prOJect' e

‘was observed complete. The application is under process.

. Recommendations of the Fact Fi'ndigg Committee: ' v
. Solid waste dumping at the drain near the point where the dram meets'

river Garui (Nunia} should be immediately removed.

. Proper waste management systems for both domestic waste and C&D
{Construction & Demolition) Waste should be .implem'ented-,_ including
designated waste disposal and treatment facilities for domestic Waste

‘The unit should establish regular waste collection and dispoéai pro’tec'ois

to prevent the accumulation of debris, packaging materxals and - other =

waste parhcularly near sensitive areas such as the river. :
) Constructlon act1v1t1es, partlcularly the Town House of Phase IC and
Tarang (Phase-II), should be halted immediately until th_e necessary

Environmental Clearance (EC) and prior consent are obtained, 'a_s per
the Environmental Protection ACt,,. 1986. No construction should -
done without valid EC and Consent from WBPCB. Any future processing
* for EC of violation pr'oj'e'cts {where construction has been started before -
obtaining EC) depends on the final order of the Hon'ble Supreme Court m"

WP(C) No 1394/2023 S
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4. Dumping of solid waste has been found at the dram near the point Where - .
the drain meets river Garul (Nunia). As such, thls v101at10n must be. .
addressed by imposing appropriate penalties on the pr03ect proponent .

who is responsible for these activities..
The Environmental Compensatlon (EC) is calculated based on the
following formuila as stipulated in the CPCB, guidelines:
EC=PIxNxRxSxLF
PI (Pollution Index): The pollution index for the industrial sector is 50
.‘(fcf the orange category). . | N
N (Number of days of violation): 34 days, conside:ing from. the date of
filing the case before the Hon’ble NGT on 18.12.2024 until the day of the
inspection i.e., 20.01.2025.
R (Rupees per unit}: The compensation factor is i250
S {Scale of Operation): Given that this i is a large unit, the factoris 1.5.
LF (Location Factor): 2, cons”iderzing the population being above 10
million. -
Based on the equation the calculated EC is
50x 34x250x 1.5x 2 = 12,75,000. |
(Rs 12,75 000/-)
In accordance of the calculated compensation and the envnonmental
damage caused, it is recommended that a penalty of ¥12,75,000 be
imposed on the project proponent.

1
(Sandeep Roy) -(Sudip Bhattacharya)
Scientist D, Environmental Engineer,
CPCB RD, Kolkata _ ' WBPCB'
{Shri Raj; a;rshy(‘,halqaborly) {Aranya Banerjee)
Enviroriment Officer;~.. -~ Additional District Magistrate,
& &EIAA Q. D& Paschim Bardhaman
f 7jPage
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6. Photographs of the Fact Finding Committee Field visit on 20/01/2025 -

g (NOTToSCALE) - _ —— Sangati

Kanyapur Polytechni

Tarang

Town House

fe— Upovan Plots

Pic.1: Map of the alleged site

.
S
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- Asansol, West Bengal, India
PW2X+QHQ, Shristi Nagar Road, Shr
Lat N 23°42° 6.93°

86° 56' 5577
20/01/25 0216 PM GMT +05:30

o i

' | Asansol, West Bengal, india
PW4X+6GE, Kalyanpur, Asansol, West Bengal 713305, india
_ Lat N 23° 42'18.0034"
tong E 86° 56' 54.6648"
2070125 02:37 PM GMT +05:30
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Pic.3: Major drairi flowing throu 1 the Shristinagar complex
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Pic.4: Solid waste dumping (debris, Packaging materials, ctc) found at the
. drain | |

. ,
[ o P
Pic.5: Construction work f,é;mﬁ : wg _

in Phase- IC (TOWNHOU:
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Pic.6: Construction work going on at the time of field visit in TARANG
portion of the project E
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- Powerrequifinent . :2MW. WBSE

s BackupPowcr SR : 8 nos: DG Scts F"é"ﬁ."t;.i@-lg\”""

- The State Level Eavionment Impact. Assessment. Authority (SEIAA) esantincd 1
" and:afso ms,é&fk}'lc‘fegémnj;mdariensvéft&'jSt&tt:'Lemi 'Expérr.-fxpprax_saliCp‘lml} e

mittee (SEAC), the Swate Lovel
: vironniental clearance to the project as
Assessment Notification nio. 5,0.1533 de. 14' " September
GOI subject to strict compliance of the lerms and

A~ SPECIFIC CONDITIONS

_ Construcsion Phase.
""Fqiciﬁty-bﬁlaMM;ﬁyrmg_LvQStmc(im:¢, [ ar A s, S
i, Provision of drinking “water. wastewater disposal and solid. waste managesiont should be

' orlabour camps. \ S ‘
- Proper sanitation ﬁcahucs should be- provided Jor: - consuuction: avorl
environmental sanifation. Sewage penerated from the: arcas ‘sccupicd by -

ve o be dirccied into the existing sewage dramn of theearca. I case of Hot
. availabibity of the SeWwer system, an onsie treatment system has to be provided:

iii, ‘Warer mgc j’dt&-ing»e@mmcﬁoz} shouid be optimised to-avoid aiiv wastage.
i B o Gy f 1. Healdvand safc;;}{;-af-lhﬁ_workcrs-._'_s__f_}og_ldbe ensw“cdd‘unngcouszmcuo@

equipment iikq,_ h;r;_l_mers, carmuffs, carplugs ¢1c, sho},}d:bé@mjaca o the v T
vibration control damped-tools nust be used and the'number of hours that a worker u
nist-be lonited, : R

Steps to-avoi

disturbance during construction:: SR
I the topsoil ‘excavated during construction activities should e siored -
hﬁmcﬂmﬂeﬂaﬂdswpe development within the' projectsite. e : :

BEITS _Ad(:jq;;aig: erosion. and sedimént control measures to be- adopted befbre chsuing constni

ck including excavated material during construction-phase should ot
Y JekeRe clfecls on the neighbouring communities and: disposed off taking the ric
- Precaitions for gancrals.afet» and health aspects. : : ‘
esel generator sels during construstion phase should Tiave acoustic: enclosures an
.~ conform to E(P ‘R{xfés-_gte's_s‘ribcd.f‘qr airand noi\sa-éemifss__i,é«r:rﬁs;andardsg' .

¥ Vehicles / Cquipnient deploved diring constructior
- should conform to applicable air and naise:

during non-peaking hours,

Ambi ;

phase should Be' in good con.d__it-v
emission Standards and should be gperat o

Vi _“-ﬁ‘oisg.igvéis s"h‘éig{q conform 1o residential standards Eﬂfﬁ‘ during dav-and ghf.-\(.‘)iﬂ}' '
: essary constraction should' be done during nighitime. ormight!y: monitoring of
uality. i_(SPM_, 302 and NOx) and cquivalent noise levels should - ensured

and the

he ground -
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oyl chufat Sxxgcrb‘asmn of
' 100 phase scas,

xi. Toading and mﬂoadmg opcrauons should not be camed ot opcn &reas.
~iis Usc of R.-:aciv— Wi x conerete 1s recommended for this prmect '
\m A¢ usie. measurcs o e adopted io avoid wastage of water for c;.mng ci com,mc stre

"nganve MEASUIES should be adopied
oy construgtion activilies.. Viehicics ..'m“
7 'fﬁ ] = shcuki wni?orm to Poll

R R wx.-Pmmotmn of' use of clcanr:r mal and fuei quaim POV un"eni' should be done:
merg} Mmmgnon ;and fucl-usage shou}d be avoided. : ;
&ccumuiaﬁcm’siagnatmn of water shonld be. “mded {0 ensurevECtoT control
Seicmon of materials for beiter energy fficiencyi-

e Use o energy cfﬁmcm gonsiruction matmais should bc cnsurcfs 1o du}m.\.c ,ihe dcsxic(a

f,!auan Prope:r p!annm' and-

must‘bs mphed w;th _

e {‘ onsxructzon should conform to the reqmrezmms of Jocal seismic rcgulﬂhons The pm) gra s -

pzopc»ncm should obtain. penmssmzz for the plans and dcs:gns ncluding simtmra! Hoig®

“standard and speca!’icgtmns from concemed: amlsom\ : e

% Coﬁstmeuon technologies: that requiré Igss material and pesscss

adopredj Matcna!s with low ‘embodicd-enersy and high: srmng:}‘ shou ,

: U_" of aliermate Huslding ‘materials and altemate construction wchmques sheuid hfe o ;

apart from the corwcnwnai materals and methods, X}sc af houou umx masonry should: be
wnsxdefai b

vii. Seet lighting should: e euergy efficient. Use of High Pressure Sodivm Mapous (HPSV: A
Lamps C c;fl-‘lue:xmcem Lamps (CFL) and LED should be: pmmmad Solar cﬁerg\ Mo

&ole : ective. : vmg an SRI {soiar rcﬂsctance

i ‘e_do or reflective paumuzts m Lecp parkmg tots.. gwcmcms and msxdc roads:f
1 %] ul_ bemcorpomwd . -

i, Guidelines 1o fhe occupan should include usage efficiency TheasUrSs §uch 45 etiery efficicn
d water cHicient e S G

g_aymg—onsm (ﬁpén srea surrounding tuilding pnenuscs: aid/or proviS
ve '_-':;;;rfaws- tomininiize heat. mand ;,ﬁ“cct andsmpemsuvess of hesite.

zdc;i as pcr rules-

de.




108

i no“ rhe OIS pr
XIv. An ropostd buzidmg with. axr-aondmonmﬁ ﬁaczlzt\ shoufii fo
E(f)-"{Bp rﬁg& ations fmucd by the Burcau cf f:nuw Eﬁmmcx Use.of chﬂi Wi

E
5

E 8
#

i

&
|
w

& xeauon- of adequate Green beit and buﬂ‘er ZONES shouid bc censxdemd m
m[{.rc&plmn aitd control of noise pollution. izl

%atez' supp£3 -

& Waier reqmremem dunma construstion nhasc shall be met _ﬁmm &M( sup b

Ol Ved arm of me under par}:htg mads padzs or sny mher use: shouid not e
the Siie arca :

w;fh f’xmsh havmg solar: zd‘iectarcc of 0.5 0r }ughcr

Adequatc stormvater dratnage network to be designed for the prafect mtlmui dtcmrbme the
ounding sentlements. Stonn waler management plan shogld be implemented to prev

: . o A dargc volumes of storm water 16 be conveyed 1o the recetving waters by the municipality.
; ' whxch rcduces thc load an nmmcxpahzs dratiage sxstem. and. receiv: m;, walers. are nor
v impacied = '

mmmuscd b\ rdducmf, uuper\ mas,
ter run oﬂ'

v Dmpnon to _:he -natural hydrology of thc site s!sauld bc
o8 ile infi fration 2nd nmna,g,mg stormi
v 1 ¥ ,Heet zsrzmd sifect should be minimized by use of shadmg_-\; : = he
' surfaces mat ‘Gontribute 10 the heat :s]and effect i.c. ‘strects. szdcua}ks. paerg Tots and:_
'buxldmgs :

kg
- |
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forny open SpACES ¥ mchtdmg rooi
SC5 The mponcm shonld not au
ccmpucm authoniy: Wa

iSIONS should

| u“c :md glorage provi
hancstmg gux

Y us, ;f'ello“ the ramwmer

ge should be proy ided asper :x_s_oms.~

di:quaxe 5 reﬁghuug sxora

: ’iiumc:pai Solid Waste Managcmcm - .
e Advquatr, prou‘smn v.h'x!! be. made for Sioraes of ‘;th wasic an 13
" énail be prov¥ wded Space shotild. be kept msmcd for \xasu. stord

plamung and azc__‘;lccmrai desigs:

ranqmrt Mam ement: -

' i al and exemal u'af”sc planning and nmmg,cmem
£ 1€ the area during oonstmumn as
e Thu desipn of service: rouds and the culry and exit from i Jjectared: sdouid' )
: & standards “of conyient authority for fralfic mar ,\'gcmcm Proper trs’ﬁ' G
d e gdopied wnsuhauon sith Traffic auﬁ oriics.
3 oxisung roads should e widined: and: smﬂgumm.d B
{ ma:msmadby the pro;cct pmponem

ad_»qumc means a};
ge. uonec, on €l

shonld be adcqum o ms :
well: %epcr-_axm_x hase. :

fadt
rrupicd: tratfic movement. wm

»h"

! Al wandatery “approvals, sud pcrmisSiOt! as required from Direcror of EAp
artment eic: should be obtained. ' - E
ii Jli.{k:(:;u%lt(: Fleols g firc tonders should be p"m*;ﬂcd
E!ﬁcﬁcnt management of Indoos air qualits rust be: Qt%SuTed far hi:alth ard;_ afe

. Adc:quatc ‘masures © be adopied for waier consera SonsITic
stage. seol ciicicni irpigateit cquipinent.ele :houxd bt, wnsxdﬁred
- %, Restroom facifitics should ke prov 1ded for service population.
i vi Provisions shonld be kept for the integration of solar water heatiig S3 qQﬁ
MONIOTING facility with automatic alami shouldbe prox wded at bascinent Gar Tk

g aperation phES& %:hau be met fmm AMC supply
xiradc by the proponent for suppl‘ oL W i ﬁtc ownshup.

o, breund water -abstraction: Wit

: siuclwncd
_ authority & aliowed;
ge i Us S water meter conforming to (8O- standards should-be
S s yplake 16 mionitor t 'e\daz!\ water con%umpuon c
tise mecr e wrcm devices I {ixtures and appliances houid be
i ‘nguliation of dual pipe: phzmbmg s for using rogyeled water 7 raih SNET sm‘mté helpr
saw: the potablc water from municipa

wsiatled at e mict poisst of warer

yromoted

ramowd 16

i qnpp!\
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i

Sewag;: Tredtmcm Plant '

i Asper the pmpoea ¢uhmﬂtcc¥ by the proponéiil svasiewater dmaﬂ bc maf
 wastewater shall be reused for landscapm;, g and party dxscharg;cd to Lumia

trea!;ed sewage shall confomi to E(P) Rules. Scwagc Treatment Plants shoul
_' ona. rcgular *msxs

hi mdc&mendaneas af the Dmﬁ Energ\ CORSCI’\dle Bu'Idmg Codc 3&06 /
ire: aa of Em.rgx Eﬁ'& iency, Gci :

rcs:dcnua} azca_ _\should be restricied. b\ rxg,u.zmmz

! i ©A ,cqazuez xcnxcal and horizomal cicarances ol overhead cimmc pov.cr :

" ielecommunica 'or_l imcs should be provided. Guard cradle or sorecn sl

¥ g ~ electrical power lines canying voliage exceeding FID volts v‘hﬂc £ro:
' cmdie shouid extend desirably ova the {ull right-olway.

Adcqualc par}.mg e.p.icc should be prov ided as per norms,
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vide hfferent co!aurcd s fo
mdcgraddblc “and noi-b! ¢

_ 'hculd abide by thc Hazardous Wastes (\‘lunagcm‘em

- Rules, 2003 Collection and storage of hazirdous wasies dunng
'Ltu o activity should be planm:_d pmp_'cr‘x_x

;-separatcw as per the b

I The mplc:ucm*mon and mon‘i’tming of ,En\'lronmcm'rs}, Mauagém‘,ent JP_i_afn’

cm'md ou{ as proposcd.

u Thc: progu:i proponew should prcmdc gmdci*ncs o the users m ERSUTG consc
il

ntal a“arcnété:--.gi;ampmg,m chonld he: C':mcd out a1 regular. nten

_ _' amental promcnou
,um.nial.‘Manaocmcm 1nformaﬂon Svstcm sh

all bcf mauztamcd prog

¢
Part-B GENERAL L OT*«DLT{OI\S
i 'I‘he environmental saleguards vO'llﬂlmC mthe EIA & E‘\AP Kepon shoeuld be ;mpi
. feier and. spirit e
2. All zhe conditions, Habilines and !cgal pronsxous conmmed iy the EC
: <8 blo to. the successor managesmcn of the project v
-l sicering: Lhca qersiup, mamienancex " HAnNAgCI
i 3. Provision: should be made for the: suppiv-of kerosene or coo!
0 u'acﬁon phase. - ‘
4. Al the labow:rs to be cuga;,;d for construction works should be screcued for by
_ ; adcqualcly reated bc!orc issuc GF work permils. ey plzin
' he rolect pmpmqu should make: fiivincial prov dsioh an e roral hudget of thd
] ic suggested safCguard measures. ' € ;
] . iitoring Teports. should be submitied: 1o the Wt&s"
: ' ihe implementatt cn -

A womplcte set of all |
Enuronmemai_lmpaci Assessment Authority.

2 R The res;mnmbxh:y of implementation: of €
- applicant Mz S.K. Chatteriee. '\f:cc Pfcs)ccm

‘-_Dewicpmcm Lauited:
j_ln [h& casc o{' Ay chang,.,(s) in

nvironmental salegum.s rosts fulle wah the
{Projects). Mis. Bengal Shristi Infmsmxcturc

the scope of the prajest. ﬂ}c .»,)'rqm;x wotdd m‘quxrc’ a fr'_cszz
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9. The State Level Environment bupact ésgc::smem Aumomy TEELTVES the
additional safcguam measures subsequently, il found necessary, and ta take action |

_ revokmg of the enviromment clearince under the provisions of the Environmental Prc

' CLive mmpimmrauon of the suggested safeguard mnasur

of zhe SEIAA_ {hnpj;fenvxswb, 1), This :shoi
' of’the clearance letter, aﬂeastmmo local ncwspapcxs

S
T

ST L RLRE

@

|15 AH oth fut ory: cim such as the appmls for storageé‘f dlsel fmm €l'uc£ ont

of Explosives, Civil Avistion Department (if" reqmred) elc. shall be obtained by -p
propanents from the competent authonties.

; ﬁ- Prsor Consem“tcyst::chh (NOC) for the proposed project musl ‘e obtained from WBPCB.

' _tamtory ckearanoes should be cbtained by project pmpone:ut from xhe campc:em

¢ stip ulations would be. enfor:oe& anng mﬂh those under the Water (Prewem n and
i : i o!'qf '} Act; 581, the.

Enwomnent (Piowcuon) Act, 1986, the Hazardous Wastes (1
Rules; 1989 the Public Liability Tnsurance A, 1991 the Envzmmncm Impact Assessmcm =
: ZGGEandlhur amendments. .
mental clearance accorded shall be valid for the FIRST PRASE IA only of thc
14 Clearanics is subject to final order of the Hon'ble Supreme Co Tndi
Goa Foundation Vs Union of India in ,Pemmu (C vil) No. 460
clothisproject. '
3 Yours faithfully,

Member Secretaw‘ SEL&A
&

Chief Envxmnment Oﬁ' cer

5
e
e
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ot *mﬂmﬂ'éfe«z‘rﬂw for the propased Compieseial Campler of the rred

{Phase 1) By Rengad
: WW 1 R I{I 12 i,
. Brerdivcr. West Baga

RS appmﬁk for imymwsad Comnicreiy Complex ﬁW@&SEm A
i phases should abide by the novessary wpn!aﬁonﬁ #F {he Pro

« Jor the-cntire PHASE 13

i e b e S

%, ? i .'
B "“2:"_.'?2'*3'5'-’-'-;“—\- — .;W‘é
5 S G o f




mrdiwavj&u- Einiriminenitol Clcummr[w e {:mpcsuf w&ﬁal:ﬁ‘iﬂ
Shriats fifrasaare. Disclupirert Linirediat Mingas
.'W Asanvol Manisips) Cprporativa Hrd No. 30, D - f#

e projecs amw

Commitiee (SEA
Clearance to die ;:fqg;:cl as;x:r P
r‘cmmt. 2006 of Mimstey of E-rvtm amont

O oy mcnhm,.“.c: bc-io W

TO\ISIONS ¢
& Foresis, GOL

e Water: \\:mcmwr &.\,pcsal Bﬁd 50!1:1 WK maz}}ﬁgeﬁﬁﬁrﬁs s

W&m 'mga durmw constuelon a‘lﬁb.x;é be: -upmmwi mtwqd' ny

O saxﬁynwa faciines siouid B pmudcd for conmuu

atow Sewese geagyated from U arCEs Qcmpmd._ e
6 mm*‘iw_ . I case ot

stmg sewsge PLh of the/aread..
anonsite, (réatnient Systen s mszzptmdnd
Hca!xh md»safcu of the iwarkers should be csmﬁcd durm' S nstrich
'*eqmgmvm fike hehiness, cannus, cafplngsm- 3 :
gontiol damped 1ol must e gsotl and ihe mumt
Lnited. .
fst,ep;ﬁ ta void disturbance during memcttmr
3 :i the mpsml cxsavnted g coustractict

imnwlmcﬂm&s&pedm cepment within @he pm}w s _
. Adcqmle emswn anid w&mtn{ conyol measures fo e s!np:eu hcf;;(rc:.@s_yixi_gj:cénsznkﬁdix

a¥

activitics. sheold be stored for use in

i 'Etmzsal of mmk inchuding excd
afiects on dic m;gﬁﬁam : 5;1

pesidential ands t bélh during day nnd mgkL-Gaﬂy

1 noiseTevels shouid -.unfu:;n {153 :
- pightime ¥migfﬂ» mor

; SoRstrHeEon Jmuhi be &Oﬂe’
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3 ;'\ spm!a mcindmg bituminous ms\cnai a\d N!mr w,“rdmfs mmcnais mx:mdmg ¢l
rxd the

‘a:-;bu\irimg lxsmenacv. and. aii.,m:m. coxm"'umna mchmsgua slxmid be- considered
1 ,_mc.coxwemional materials and methods: Use of wikm \mxi mmrx should be

' Pﬁcmmhg.umg systems €.¢: High PmsureSudmm Vzpaur"' - EB
p nncwd. Salar caergy s]*euld bc mezd fomv;dam hghrmg. Jﬁw , pr::«ﬂc:zlﬂc

Iféméa aﬁd (’m lrg}umg‘
of roof should be provided to achicve desircd hicemal ‘Gonfort. U%b o
_ '*c;reons having an. SBI (selar relleeiance. mm‘\:) iof 56% or awre s%;q




Cawiditions for Emseatil
1575-; AL Basygeed af S :
14,18, P8 ffm'u,mlr Asunsol Munic

Lu: of high albedo or eSTective pavImeRs . xeep packang loss, ;m'emcms and, iasideroads ;uai
mm’“@f«lﬁu

b

opcn m greenery and wm' OGICS |
ssid budding with: uir-conditioning: fwht\r shoul i'u w the nomms
guia ons (rmed by the Burc:m of Egergy Efficicncy. Chillers shoufd

ok the useof ghived suface a5 per Nationzt Bwsémszf_ioslq-;%?«)&i

E}“ﬁr&' &nly Eonservabons ! - .

Body should e lined and g mﬁwtkmm #mul&“bcmmédmﬁ; The @m&t*__" !
i i\:p( 1y naturl cQadxmus\\mbaut dmxmm uze-ocaiegl Sl

“ﬁﬁéf""‘ﬂ‘ﬂ;&fﬁuﬁ s e
e Gireds belt aad bulier’ zones. sﬁmté bcmqsgam
étotnc&scpo!hmon e

wicat unng SonstuCToN phase shall b mct -ﬁam,
sk AL Ess_im«.\ed without prior pernission of AMC and 1
1 Ew:z:.;u? t;-mr.mﬁ Tigzer Resourses Maagnent Conral at

A5 p propusal submitted by the PIOSORERY wasmmcr shatl _bc frea
wﬂsﬁ;zx:fﬁ:r shail be pativ eeused snd partly disds
Siar&mk t?er :i&‘hm,\, of E'I‘Hucms @y pa.,rCi‘Cﬁ

« Enihiration a0 Sangig SIorm W

.-u;:anrs shouid mclu(kf psaie efficiency tm:asnms such: as‘»_g\‘;tgi-_( &ﬁ'icmﬁl

RS
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R TM gropam:m mns: cp[lcm saineater mmx me-*’isap ,avhmmm an& seu.ve $or Varg
ai"ier m:ccsaar) s:zmmn,g. Wam:«vbom s miay b ; '
and

: ’rmspart’ﬂqnzmm‘nz:
Both® .—.mc:rna and t,\.x,m:!i tmmc piamm& and azaaucr:wm t.hmg!d bie-vdequazc 10-ensure




’be.“ age 'fw‘mm;n! Plimt.~ - :

i Cleeranse fuf dw'pwp.w Capgwreial Carpler s lute ated: ?’ém‘ﬁw}’mpﬂ"

selppae —fm.-mm,um.as (‘wxi.

,,i'éra_w!-

it L\Sv of \ater Weer t.oxtfnnmnh 10, IQO standat ds: shoufd
ptakesto monitor (e darly ST consumphion. L»se of waer and
_::p_glj’:_s)q&"%hbuld be prowoiad Installation of dual Aushing sysiem should 56 cm:sl.__, rcd 10

. gons waker,
i Lhe prqpmu& st pravtite renmates Im, yosHng 1\,i~~re'guiaﬁbasfe;§

i._ As- p\.r ii\‘"@repas.d submyed hv Tha
wastewaler hall be panly reused and pm!v
séwape shalll \onfb'v 10 B(PY Reles. Rewage nmtman
wass.

af ueafm swastew s s..mid e oarvied ontas proposed.

1. The ack};qgjzs and s '"'_ i s il

Conteol Board: The' cenification m-~spw: dc:;}gn i)G-w,

_ “authorite
Ensare Encrgy Efficienty:
i Usé of encrgy cliicical coustrecion m:um's&s 0 ashieve the desired thermal conid
: :Mmﬁmsﬁd e desired Jovel o R aud U TAGIORS Niust ‘b achicved cror for the top rabof_-
shiuld -ubt “oxteed U 4  Wandsgnvdogict waugradc with appropsisic. i 3
r.!}m!mns snd baitding techiologics. The provisions Qf\‘\am‘ma! Build ag Code 2005 should
tx § 1:.,:\\\ foffowed : i -

I Theilg '!mg design and the heanug. veuttiaiion and ale cmdmismua-sxst 2
1he recommicidations of the Engsey Conssrvation Bw!ﬁ*ng Cotie 2007 of me: Bureawof E
l"ft'mcm\ G, ' .

it Use of gnorgy cificient elecincal sysiczs should be promigted: H"h ctﬁmeﬂcy jamaps smh '

: memc.__ Jiusts .simmd bousad. : :
Encrgy efftcient Motors and propedy - rated ‘Transforsers
: ' - ﬁ?af{ sirait be: ohﬁzm&.ﬂnﬁ k@mn recori BAGK

1% of the: um! p(mc& u;aggc Rm,ord of vmmmssm 4

Shall install p\‘mzamm ciceirical metening o record Jenrand (kV/ )- m:rg:&; _

vi: . The! 'ewcz proponeny shouid resort to solar encegy 3t kvasl fm‘ steeet Hghting and water heating.
A ftdus ‘.ibnui& e conducicd on i rc;_.uiar bas;s e

. Kiswiarpair, FL N 10,12 L4
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».eg(e-'amn vill be done a1 ansfer siations to collest reavo'f‘ de - $ach 1 !
_s.’ wur?cs mhbefs ie.nzh ers, papc:’ packaging wiaterials et Scparaic compa

n,t. Fhe: pmpozzem«: si;wld abuie by z‘ﬁc Bn?mdgm Wastes (Manag mm: ﬁ*ﬁmﬂ:
: ”1) ?;slcs ’?f‘zﬁﬁ (,u!}ecuan zmcl\*czm]gml‘ iy -

; _pcr tbe Hamrdaus ;\‘-’mm {’ahmacmcm Hami}ma
;-"2}&18 Spent oil from DG Sets should be d%ed off -hrcmg%a m@.ﬁdﬁd

()thm = :
i Tbe mg:!mgamtm of Enviroamenl Management Plan showid be mmuf oul, as; p&'{)pO’sud
-Reﬁgzﬂar mom‘cn bould e carricl ot Guring construction and ap;:muen phasm-

Fm:ﬁ g sws;:ms smuld be demgﬁ..d n wmqimnce with ﬂm WBES
Preven mcasires should be adopred for Risk & Disaster Mamngm a5 pm the pmwsmm

ﬂf the: "‘;almnal ‘Buifding Code 2003
' : Yol _‘Cat.,em;\. Soc ax Respor nsibitity Planwith: spwrg; ficascial
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Camditions for Faiviranutetul Claananie Joe i prepos<d = it Coitp sk Tiitegrted; Tewnship ject {PhRsE
B by M Buongdl Shrastidnf r»mwxm.{}ae.ép«w : . ch;.wir kmurpur I Na 1012

NAR TS~ R’ﬁmpﬁn Asepsol dunivipal Carperation Ward Now

NI f.m;wnmmm% Mm;s@mm lmo:m..zzm Systcm shafl b: ::nﬁumm 18 _])mpcrh'

L2
fon 5ol "bc m'w

-mmtﬂk‘- ot : ks . =~
Alf the' -!dbemcrs & be eagaged for-const stion works: should be mmcd for heaihi and
st Afed Béfvre s3ue alwork ;umu:s.
¥ '_T!-u. 'pro;ec& p{o' pocnt hoald make Bmingial prosision n 1?«: 'mal bugdget of thc PEOIGEL.
£ the suggesied safopisrd mesare. e
Nhi\ wgniioring fepons shouid b submitied e Wcs% Buxgni Paliation Controt Boardv
' ?&eguard's nd ‘,D&mbé gisen

o4 m, {"n. aupp%#

£

« -8
e momtasing the implemcatation all nam’onn*c.nwx

full mepﬁmtaou facilines and docameis data b
'Icl set of"-*:ir ‘Jn, dacmacms smnid alsa bc £mmxﬁ

rowm:m should inform shes gzabhb fhat the proposed ptr ject
! H Aearance by the. SETAA and copiss-ol the: clcarance:| feaer :m:
Ksie Pal!mmn Contro) Boied 7 Ssmmitios and Ay Jalse boseen @l webs:tc ct & S
:‘141“{3.5,:..3\\‘13\‘% goviny. This should bradsemised wishis seven days me ﬂm da(c' '_ ;
espmmes letir, u least i tvo {ecal Bewspapers that ars
“aneshall be w e wm.u.m.. fungoage of the locality cet :
Xt ‘Al m!m sectutiary Cleazancds suchy s sheappioval o
Avanoi. D"»w et rcqmcd) e s!miihs. obmm._

o the Camp ort
iston for myorpﬁmam offagpropeit

AR

hz?pm;‘ct shiouldl b mud’ i

sl tiould abide by i Tams dpd- Cond:ttan ni"thc

’ Ez,(abhgh @s@c;
 other: Sy clcamnc&shm
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el v

CHA study s attached ‘herewith {annexure: |
) he date of "i‘s's_gg, which m ;
ed-an application in

teade

g i a1 L




6 ‘Baééﬁne' envlronmenfai
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, Projecﬁ" eser 1ptxon, its 1mpoi tance and thn. tienefits.
¢ togosheet of the smdv,

thv., appm»cd Master Plan of xhe area,

3. \Lan\d use as p
ning agencies, Development Amhor

o the i

4. L.md a;:cpusx on’ ;ézms R&R details, :
£ on,st and Wlld{xfe and cco—sensnwe Zones; xf any in

:wan.r (both s rface and wfound)

3. Lxl\d} n\p%tu :

_ground water, laxrd ﬂora and fauna aud sucxo-economx e
' ter for different identified purposes with- the
'authontxes both for surtaw 3 atc:r and the

14. Wa_slc water manavemaut ercatmeut reuse and dlspesa
félugl ‘area, :
L Mamvmnem of solid waste and thie constru
vis- “the. Solid Waste Management
Dem‘oiitxon Rules, 2016,
12. Energy cfficient measures @.ED lights, solar power of
as during opcratmnaf phase of the project,
13. Assessment of -ecological  damage with respect to
environmental  attributes. The ¢ollection -and
by an environmental [aboratory duly ratified under the
1986; oran cnvuronmcntal laboratory aceredited: by
Council of Scientific and Industeial. Research (CSIR)
enviponment. =
14. Preparation. of EMP  comprising 1emedmtmu
FESOULCE airgmtﬁuifion plan comesponding
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Incase/Sult/NonGR/GRNo [0 A No.94D / 20’)_4,{{57—
- Appeal / Revision/ Petition . _ o :

/'\r)\min -\g_\m\@r ____ Compft./ Plaintiff/Petitioner/Appellant (<)

— VS —

_ —W‘Q ?hb’ D{; ww( B{“AAQAGBAccd /Defendant/Opposnte Partv/Respondent (;)

On behalf of

the case and for putting in
nts for withdrawing suits or

pef from the R€Jords and 1/ We further say
any one §@hem after accepting this

onsidered as my/our own true and lawful act. To the above efect I/we execute this

© Vakalatnama.
-~ NAMEOFTHE ADVOCATES |
I Name"_' - ; Enrolment No. Ph. No. o 'E-mailID:
|73:>EB:‘<LH\S 3&\-\&_ 1 [wB/ Ro|eob[o83onz8t o] Io=haassetades . <o |
'JC"\Q&!‘W\\K)UL 2'23 el |l ' | Er\fw'ab' oy |
[T - an— a— | — E—
[Tne @\\gq nouse ]| | [ i T ]
4 . Gron P | - Received the Vakalatnama fromthe
L : Place. executent / the agent of the executent
_KOLléc;d-O( - Fos oot . . andbemg satlsﬁedacc ﬁted byme
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